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- HON’BLEDR. KBS RAJAN, JUDICIAL MEMBER
" HON'BLE MR B K SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Atdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operator, in the office of CIT (A), 16, Mumal Tower, Udaipur,

2, Ajit Singh Chauhan S/o Kesar Singh Chauhan, aged about 29 years, R/o

636 Dholi Magri Gali No.2, Ucdaipur, at present employed as Casual

Computer Operator, in the ofﬁcevfof ITO Ward-2(2), 6, New Fatehpura,

Udaipur.

Bhunveshwar Paneri S/o Onkernath Paneri, aged about 36 years, R/o 37,
Paneri Bhawan, Inside Chandpole, Udaipur, at present employed as Casual
Computer Operator, in the office of' 1TO (TDS), Udaipur.

4, Dinesh Jain $/0 Shri Shanti Lal Jain, aged about 30 years, R/o H.No.208,
Paras Apartment, at present employed as Casual Computer Opemlor in the
office of ACIT Circle-2, 6, New Fatehpura, Udaipur,

o

5. Hira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19 years R/o
Khatikwada, Bedla, Udaipur, Peon, at present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpura, Udaipur.

OA No.530/2011 | |
1. Nagraj Meena S/o Kanji Meena, éged about 38 years, R/o village Khokhadra,

Kherwada, Udaipur, at present c,mploycd as Casual Peon, in the office of ITO
Ward-1 (4) 6, New Fatehpura, Udaipur. "

Narayan Lal Dangi S/o Shri Keshu Lal Dang1 aged about 22" years, R/o
Khatikwada, Bedla, Udaipur, at present employed as Casual Peon, in the office of
CIT, 16 Mumal Tower, Udaipur.

Narbada Shankar Menariya S/o Shri Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udaipur, at pres: serit employed as Casual Peon, AO (DDO),
Udaipur.

4, Narendara Bhatnagar S/o Shri Asliok Bhatnagax aged about 26 years, R/o 30,
Clntragupt Marg, Mahila Mandal ke Pass, Udaipur, at present employcd as Casual
Peon, in the office ITO Ward-2(1), 6, New Fatehpura, Udaipur.

o

(OS]

7

P ":‘:5\\ Narendra Purbia S/o shri Himmat Lal Purbia, aged about 31 years, R/o .

zg\}al Computer Operator in the office ot CIT, 16 Mumal Tower, Udaipur.

N i\
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21\10 256 Rampura Choraha, Ubhayshrav Ji Road, Udaipur, at present employed as
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0A No.529/2011 ' 2

1.Vikram Axya S/0 Shri Bhanwar Lal, a;,ed about 26 years, R/o C/o Shankar Sadan,
in front of Central Jail, Rajnagar, District Rajsamand, at present employed as
Casual Chowkidar, in the office of Income Tax, Rajsamand.

2.Ramesh Kumawat S/o Shri Pramanand Kumawat, aged about 27 years, R/o E-239,
Nai Abadi, Kandroli, District Rajsamand, at present employed as Casual Data
Entry Opuator in the office of Income Tax, Rajsamand.

3.Prakash Harijan S/o Shri Kishan Lal Harijan, aged about 26 years, R/o Mukherjee
Choraha, Haxuan Basti, Kankroli, District Rajsamand, at _present employed as
Casual Sweeper, in the office of Income Tax, Rajsamand.

4.Iswar Lal Prajapat S/o Shri Bhagwan Lal: Prajapat, aged about 2 years, R/o Village -

Banai “Post, Binol Via Kuwaria, District Rajsamand, at present employed as
Casual Data Entry Operator, in the ofﬁce of Income Tax, Rajsamand.
5.Amba Lal Meena S/o Shri Hajari Lal Meena aged about 33 years, R/o 50 Indra

Collony Village Vasol, District RaJsamand at present employed : as Casual Peon,
in the ofme of Income Tax, RaJsamand

OA No. 532/201 |

1.

o

(O8]

A

Manish Rawat S/o Shri Dau Lal Ji, aped about 30 years, R/o 14 Mayur Van
Colony, Panerion Ki Madri, Udaipur. at present employed as Casual Computer
Operatm in the office of Guest House, CIT, 16, Mumal Tower, Udaipur.
Manohar Singh Meena S/o shri NanJl Meena, aged about- 30 years, R/o v1llage
Karnpuria, Kuwaria, Sarada, Udaipur,:at present employed as Casual Cook, in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Padmesh Sharma S/o Shri Harishankar Sharma, aged about 29 years, R/o Clo
Yashwant Purohit, Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed
as Casual Computer Operator, in the’ ofﬁce of Guest House, Addl. CIT Range
Chittorgarh.

Praveen Sandhaya S/o Shri Sohan“Lal Sanadhaya, aged about 25 years,
R/0G107, Gandhi Nagar, Sector-5, Chittorgarh, at present employed as Casual
Computer Operator, in the office of Guiest House, DCIT, Circle, Chitt{orgarh.
Pushkar Choudhary S/0 Nandram Choudhary, aged about 34 years, R/o
Lakharighati, Near Satyanarayan Temple, Udaipur, at present employed as
Casual Computer Operator, in the:'office of Guest House, ITO *Ward-3,
Chittorgarh, : '

QA No.533/2011

v l.

(S8}

(98]

Vvla} Smgh Chouhan S/o Shri Har1 Stngh Chouhan, aged aboat 33 years, R/o
31, Krisanpura, Gali No.2, Udaipur, at-present employed as Casual Peon, 1n the
office of Jt CIT, 6, New Fatehpura Udaipur.

Vinod Kumar Chouhan S/o shri Chotu Lal Chouhan, aged about 39 years,
R/0482, Hathi Pol, Chaman Pura, Geli No.9, Udaipur, at present employed as
Casual Peon, in the office of CCIT, 6; New Fatehpura, Udaipur.

Yogesh Meena S/o Shri Omprakas: Meena, aged about 36 years, R/o Swarup
Pura Mavli, Udaipur, at present employed as Casual Peon in the office of lto,
TRO, 13-B, Saheli Marg, Udaipur. i o

Kishan Lal Meghwal S/o Shri Rodp Lal Meghwal, aged about 26 years, R/o
621, Gali No.3, Machlla Magra, Hum Magri, Sector {11, Udaipur, at present
employed as Casual Peon, ACIT, Circle-2, Udaipur.

. Mukta Sharma D/o Shri Nand Lal Sharma, aged about 31 years, R/o 103, AR
= /\Comple\ Sector 14, Udaipur, at pxesent employed as Causal. Computer
puatox in the oflice Sevoltam CII‘ 6 New Fatehputa Udalpur
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0.A. No.534/2011 with MA No.142/2012
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(WS ]

Naresh Menaria S/o Shri Kishan Lal Mcnaua a;,cd about 25 yud‘S Rro 255,
Badgoan Udaipur, at present employed as Casual Computer Operator, in the
office of ITO Ward-2 (1), 6, New Fatehipura, Udaipur.

Pankaj Joshi S/o Shri Kaluram Ji, age! i about 31.years, R/o Shreenath General
Store, Goverdhan Villas, Udalpur at’ - present employed as Casual Computer
Operator in the office of ITO Ward -1 (}), 6, New Fatehpura, Udaipur.

Prashant Singh Ranawat S/0 Mahipal .,.ngh Ranawat, aged about 30 years, R/o
29, Anand Vihar, Near Secondary School, DPS School Road, Sobhagpura,
Udaipur, at present employed as Casual Computer Operator in the office of Addl.
CIT, Range-2, Udaipur.

Rekha Gehlot D/o Chotu Lal, aged about 36 years, R/o H.M. Sec.5, Banjara Basti,
Udaipur, at present employed as Casual Sweeper, in the office of JCIT, Central,
Udaipur.

Rugesh Dangi S/o Shri Nathu Dangi, ‘aged about 25 years, R/o Village Thor,
Th.Girwa, Udaipur, at present employed as Causal Peon, in the office of CIT (A),
16, Mumal Tower, Udaipur.

OA No.535/2011

1

o

Teji Lal Meena S/o Shri Dungar Lal ji, aged about 19 years, R/o Village
Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casual Coo, in the
office ot Guest House, IT Guest House, H.M. Sector-11, Udaipur,

Tilkesh Soni S/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero
Ka Mobhallla, Chittorgarh, at present employed as Casual Computer Operator, in
the office of Guest House, ITO ward-2, Chittorgarh.

Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o
Bmhmpun Mohalla, Bansi, Chittorgarh, at present employed as Casual Computer
Operator, in the office of Guest House, ITO, Ward-1 Chittorgarh.

Niranjan Nath S/0 Shri Dungar Math, aged about 30 years, R/lo C.O.
Gumaniyawala Aap Kari Aaukt Bhawan, Panchwati, Udaipur, at present
employed as Casual Peon, in the office ot Guest House, CIT< 16 Mumal Tower,
Udaipur.

Dinesh Harijun S/o shri Gamera Ji Harijan, aged about 40 years; R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, &t present employed as Casual Sweeper in
the office of Guest House, 1T Guest Ho:se, H.M. Sector-11, Udaipur.

Kishan Lal Dangi S/o Shri Udai Lal Dangi, aged about 25 years, R/o village
Manpura, Lakhawali, Udaipur, at present employed as Casual Chowkidar in
Income Tax Office, 6, New Fatehpura, Udaipur.

¥ ¥ OA No. 536/2011

1.

2.

Fa N
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Rav1 Shanl\ar Bagoria S/o Late Shri- Dagla Ram Bagoria, aged about 30 years,
R/o Ram Snghji Ki Bari, Sector-17, House No.5G 14, Udaipur, at present
employed as Casual Peon, in the office JCIT (TDS), Udaipus.

Sashi Kala Gari D/o Babu Garu, aged about 44 years, R/o 68 Ward No.49,
Takahar Colony, Udaipur, at presert employed as Casual Sweeper, in the
office of ITO TRO, 13, B Saheli Marg.

Vishram Bariwa S/o Shri Ram Sahai, aged about 36 years, R/o Near Income
Tax Office, Jain Marvle Ki Gali, Kavakheda, Bhilwara, at present employed
as Casual Waterman/Peon, in the office of Income Tax Officer (DDO),

A
AN Bhilwara Range, Bhilwara.
fg\BaJmnbl Yadav S/o shri Ram Duadua aged about 29 years, R/o Near

Jz‘tg'mnath Mandir Kavakheda, Bhilwara, at present employed as Casual
3 n\\"uum w/Peon, in the office of Indeme Tax Officer (DD), Blulwam Range,
A Blnlwua



wh

Mahendra singh Rathore S/o Shri" Raghuwr Singh Rathore, aged about 24
years, R/o House No.308, Ward No.7, Jawahar Nagar, Bhilwara, at present

employed as Casual Waterman/Peor, in the .office of Income Tax Officer
(DDO), Bhilwara Range, Bhllwara :

OA No.537/201t

1. Sohian Lal Dangi S/o Shri Nathu La] Dangi, aged about 24 years R/o 618,
Gali No.2, Kailash Colony, Machlla: Magra Hiran Magri, Sector-11 Udalpur
at present uanO) ed as Casual Peon,’in the office of CCIT, Udaipur.

2. Sonali Patwa D/o Sri Ashok Kumar Patwa, aged about 29 years, R/o 95,

Patwa Street, Jagdlsh Chowk, Udalpur at present employed as Casual

Computer Operator in the otﬁce of ACIT Circle-1, 6, New Fatehpura,

Udaipur.

Sonu Chouhan S/o shri Girdhari Lal Ji, aged about 25 years, R/o 54 Gandhi

Nagar; Harijan Basti, Udaipur, at présent employed as Casual Sweeper, in the

office of CI'T, 16 Mumal Tower, Udaipur,

4. Vardi Chand Dangi S/o Shri Jagannath Dangi, aged about 38 years, R/o

' Dangiyon Ka Guda, -Thesil Girwa, Udaipur, at present employed ‘as Casual

Chowkidar, ITO TRO, 13-B, Saheli Marg, Udaipur.

5. Varsha Mehta D/o Shri Sldtlbh Chandra Mehta, aged about 29 years R/o
1338, Adarsh ngal Sec.-4, Udaipur, at present employed as Casual
Computer Operator in the ofﬁce OT ITO Ward-1 (4), 6, New’ Fatehpura,
Udaipur. ‘

(U8 )

OA No.538/2011

1. Jai Singh Sarangdevot S/o shri Nirbhay Singh Sarangdevot, aged about 29
years, R/o Brahmpmi Kanod, Udaipur, at present employed as Casual
Computer .Operator in the othee ef ITO Ward-1(1),6, New lalchpum
Udaipur.
Jaswant Singh S/o Shri Arjun Singh, aged about 32 years, R/o Rasala Chowk
Nathdwara, Rajsamand, at present emiployed as Casual Computer Operator in
the ollice of CCIT, 6, New Fatehpura, Udaipur.
Kamlesh Kumawat S/o shri Ashok-Ji Kumawat, aged about 33 years, R/o 2
TA 41, Hiran Magri Sec.5, Udaxpux +at present employed as Casual Peon in
the office of CIT, 16 Mumal Tower, Uda1pur
4, Kanhiya Lal Dangi S/o shri Hakma i Dangi, aged about 35-years, R/o village
Bhawarasiya, PO Daroli Udaipur, af present employed as Casual Peon in the
office of CCIT, 6, New Fatehpura, Udalpur
5. Kishore Kumar Yadav S/o Shri Bhelu Lal Yadav, aged about 41 years, R/o
v 719, I\rlshanpura Near Ganesh Takri, Udaipur, at present employed as Casual
Driver in the office of CIT (A), 16, Mumal Tower, Udaipur.

(S

(F%]

OA No.539/2011

\\ Kuldeep Singh S/o Shri Hari bmgh Chauhan, aged about 35 years R/o 31,
:Krishanpura, Gali No.1, Udaipur at’present employed as Casual Peon, in the
. ‘o\mc«. of TRO, Udaipur, Newfatehpura, Udaipur.
D ‘\.) Mahesh Chandra Kulambi S/o Ram Chandra Kulambi, aged about 30 years,
BN R‘}o 47, Meera Nagar, New Rampma Colony, Udaipur, at present employed as
N mCasual Computer Operator in the office of AO (DDO), Udaipur.

I\i/‘ahuh Nagda S/o Shri Bhanwar Lai Nagda, aged about 30 years, R/o 174,
/'1 akeri, Hompura, Ganesh Tractor Ka Pass, Udaipur, at present employed as
L Casm Computer Operator in the officerof ACIT, Circle-2, Udalpux

/.

. N




4, Manish Sanadhya S/o shri Shivprakash Sanadhya, aged about 28 years, R/o
44, Kailash Marg Jagdxsh Chowk, Udaipur, at present employed as Casual
Computer Operator in the office of ITO Ward-Dungarpur, € . Newfatehpura,
Udaipur.

5. Manisha Sharma S/o Shri Pushk'u Lal Sharma, aged about 33 years, R/o 258,
Ganesh Nagar, Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A), 16, Mumal Tower, Udaipur.

OA No.540/20%1

1. Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamsta, Udaipur, at present employed as Casual
Peon, in the office of Guest House, Addl. CIT, R-2, 6, New Fatehpura,
Udaipur.

2. Rajmal mali S/o shri Nagji Mali, aged about 34 years, R/o Sichai Nagar,
Kherwara, Chittorgarh, at plesent employed as Casual Peon in the office of

) Guest House, JCIT.
:I’j’r" 3 Smt. Geeta Bai D/o shri Kalyan Lal Ji, aged about 40 years, R/o 20,

Panchwati nagar Palika Colony, Chittorgarh, at present employed as Casual
Sweeper, in the otlice ol Guest House, ITO, Chittorgarh,

4. Sohan Lal Meena S/o shri Ram lLal Meena, aged about 32 years, R/o 155,
Nela Girwa, Udaipur, at preseni employed as Casual Cook, in the office of
Guest House, IT Guest House, H.M. Sector-11, Udaipur.

5. Suni! Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
‘Krishna Pura Udaipur, at present employed as Casual Peon, in the office of
Guest House, ITO Ward-2(2), 6, New Fatehpura, Udaipur.
OA No.541/12011

1. Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o 109

Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in

the office of IT Guest House, H.\M. Sector-11, Udaipur.

Deepak Dangi S/o Shri Nathu Lal Dangi, R/o 21 Khatikwada, Bedla, Udaipur

at present employed as Casual Peon, in the office of Guest House, ITO Ward-

1(1), 6, New Fatehpura, Udaipur. .

3. Dharmendra Kumawat S/o shri Om Kumawat, aged- about 33 years, R/o 3

Nagar Parisad Colon, O/s Brakam Pol, Udaipur, at present employed as
Casual .Computer Operator, in ihe office of Guest House, CCIT, 6, New
Fatehpura, Uaipur.

- 4, Gopal Dangi S/o shri Ganesh Lal Dangi, aged about 21 years, R/o Lakadwas,

3%

E A Mota Devra, Udaipur, at present employed as Casual Peon, m the office of
Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur.
SN 5. Jumme Khan Pathan S/o shri Akbar Khan Pathan, aged about 31 years, R/o

village Bathera Ki Saray, Droli, Udaipur, at present employed as Casual
Computer Operator, in the office of Guest House, CCIT, 6 New Fatehpura,
Udaipur.

OA No. 523/2011.

Sy, \ Jitendra Singh Rajput S/o Shri Ratan‘Singh Rajput aged about 33 years resident of
21 1-12, Ganesh Mandir Road, Gandhi Nagar, Bhilwara, at present employed as

C\;ual Computer Operator, in the Cifice of Income Tax Officer, Ward No. 4,
gl 1\\"11& Range Bhilwara.

S
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o

J it.z_mder'Sharma S/o Shri Rameshwa‘l‘,‘fLal Sharma aged about 23 years, resident of
Vijay Smgh Pathik Nagar, Bhilwara at present employed as Casual Computer
Operater, in the Office of Income. Tax Officer, Ward No.2, Bhilwara Range
Bhilwara. <

w

Ratan Lal ,_Scn S/o Shri Gopal Lal Sen 'élged about 32 yeafs,\Residexlt.of 17, Kawa
Khera, Bhilwara at present employed-as Casual Computer Operator,‘in the Office
of Deputy Commissioner of Income Tax, Circle, Bhilwara Range Bhilwara.

4, Vishal Kumar Modi S/o Shri Jhamak Lal Modi aged about 28 yearé Resident of
C-239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator
in the Office of Income Tax Officer, Ward No. 3, Bhilwara Range, Bhilwara.

Abdul Qadir S/o Shri Abdul Muqeem Quazi aged about 24 years, Resident of In
Front of Idgah, Sanganeri Gate, Bhilwara, at present employed as Casual
Computer Operator in the Office of Joint Commissioner of Income Tax, Bhilwara
Range, Bhilwara. '

- -

OA No. 524/2011 _ -

n

1. Rajkumar Mali S/o Shri Rameshwar Lal Mali aged about 23 yeafs-,' Resident of
Shahpura Road, Sanganer, Bhilwara at preseat employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward — 1, Bhilwara Range Bhilwara.

2. Bharat Kumar Modi S/o Shri Mohan Lal Modi aged about 28 years, resident of C-
239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator in the
Office of Income Tax Officer, Ward 4, Bhilwara Range Bhilwara.

3. Gaurav Chouhan S/o Shri Ram Prasad Chouhan aged about 21 years Resident of
H 466, Kirti Nagar, Shastri Nagar Extention, Bhilwara at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Ward No. 2, Bhilwara Range
Bhilwara. -

4. Pushpkant Sharma S/o Shri Nanu Ram Sharma aged about 31 years Resident of

Jityan, The. Kotri, District Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward 3,"Bhilwara Range Bhilwara.

OA No. 77/2012

_ Ram Sagar Meena son of Shri Sukhpal Meena, I ' e
= Resident of House No.71, Ward No.27, Near‘LIC, Kila Road,
Chittorgarh at present employed on the post o2 Casual ‘
Peon in the office of Income Tax Officer (DDO) . Sy
Chittorgarh. '

(By Advocate 1r.J.K Mishra in all the above.cases)

viahs o

l,I(J‘mc;n '.‘Q:f India through Secretary, Central %Board of Direct Tzixes, Ministry of Finance,
ol Go}iqrfpne‘g’gt of India. North Block, New Delai.

2. The Principal Chief Controller of Accounts (Pr.CCA), Central Board of Direct

T: PN .

'NeW Delhi, ;
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4, The Secretary to Govt. of India, Mihistry of Personnel, Public Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
5. Chief Commissioner of Income Tax, 6, New Fatehpura, Udaipur.

_ : RespAondents
(By Advocate Mr. Varun Gupta forR 1103 & 5

- & Advocate Vinit Mathur ASGI with Arnkur Mathur for R.4)

OA N0.542/2011

1. Devilal S/o shri Dala Ram, aged about 25 years, R/o village & Post Moongra,
Via Balotra, Tehsil Pachapadara District Barmer, at present employed as

. Casual Computer Operator in the office eof Income Tax Officer Ward, Balotra
District Barmer.

2. Poonam Chand S/o Shri Hari Bh ajan, aged about 26 years, R/o C-7, Ram Bag
Kaga Colony Mahamandir, In the office of Chief Comm1ss1oner of Income
Tax, Jodhpur.

3. Ashok Kumar Sharma S/o Shri [‘zlmfmand Sharma, aged about 36 years, R/o

—S Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan
2 School, Jodhpur, at present employed as Casual Computer Operator, in the
office of Chief Commissioner of Income Tax, Jodhpur.
4, Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
Nagar, Paota, C Road, Jodhpur at present employed as Casual Peon, in the
office of Chief Commissioner of Income Tax, Jodhpur.

OA No. 5602011

1. Gaurav Sharma S/o Shri HariShankar Sharma, R/o House No.474,Ward No.9,
Bhatta Colony Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Halumangaxh Jn.

2. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn.

3. Bhanwar Lal Mund S/o Shri Girdhari Lal Mund, R/o0 ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Hanumangarh-335512 Hanumangarh- 335512
at repent employed as causal Data Entry Operator in the Income Tax Office
Harumangalh In

£ OA No. 1982011

N~ Sanjay Kumar Kumar S/o Shri Harish Kumar, aged about-25 years, resident of
LA Near Sarjawa Gate, Kumaharwadad, Sirohi, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Sirohi. .

2. Sarwan Kumar S/o Shri Charan Das aged about 27 years, resident of Keshar Bag,
S Harijan Basti, Behind Central Jail, Ratanada, Jodhpur, at present employed as
. :Y . Casual Safaiwala, in the office of Income Tax under PRO CCIT, Jodhpur.

o2 TN ”g mesh ‘Teji S/o Shri Ramesh Teji, aged about 30 years res1dent of House No.
104 Bombay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at

w

5 {)p1esent employed as Casual Peon in the Office of Income Tax CIT (A), Jodhpur.

/

Suresh Kumar S/o Shri Ramesh I\umar aged about 28 years resident of Gudria
P l}\‘\m \hm %umupm District Pali, at present employed as Casual

& 7\
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5. Han Singh S/o Shri Jai Singh aged about 40 years, resident of VIill. Kumtia,
Tehsil Bali, District Pali, at preseat employed as Casual Chowkidar in the office
of Income Tax Officer, Mount Abu, District Sirohi.

OA No. 49912011

. " Rajendra Gurjar S/o Shri Kishan Lal Gurjar aged about 39 years, resident of
H.No. 173, Sardarpura 1* C Road, Jodhpur, at present employed as Casual Peon
in the Office of Income Tax Joint CIT, Jodhpur.

o

Hansraj S/o Shri Tulsi Ram aged about 21 years, resident of Kalal Colony,

Jodhpur at present employed as Casual Chowkidar in the Office of Income Tax,
CCIT, Jodhpur.

(OS]

Gautam Samarijza S/o Shri Mohan Lal Samariya, aged about 34 years, resident of
Gali No. 11, Kalal Colony, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax, CIT I, Jodhpur.

~ 4. Narendra Singh S/o Shri Kishore Singh aged about 21 years resident of Gali No."';?‘-r\
2, Ganeshpura, Ratanada, Jodhpur, at present employed as Casual Peon in the )
Office of Income Tax ITO (System),i Jodhpur,

5. Vikram Singh S/o Shri Bal Kishan Singh aged about 31 years, resident of B-76,

Arvind Nagar, Air Force, Jodhpur; -at present employed as Casual Peon in the
office of Income Tax, CIT — 1, Jodhpur.

OA No. 500/2011

L. Hari Ram Meena S/o Shri Badri Prasad Meena, aged about 26 years, resident of
C/o Rajendra Kumar Mahavar, Pr1thv1pura Rasala Road, Jodhpur, at present
employed as Casual Peon in the Office of Income Tax, Ward — 1(3), Jodhpur.

to

Shailendra Shankhla S/o Shri Surendra Singh Shankhla aged about 26 years,
resident of Manak Chowk, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax Ward 2 (2), Jodhpux

Alok Vyas S/o Shri Jagdish Narayan, aged about 26 years, res1dent of Sector —
7E, 39 Kudi Bhagtasani H.B. Jodhpur, at present employed as Casual Peon in the
Office of Income Tax, Valuation Othcer Jodhpur.

(W8]

Gulab S/o Slni Hari Bhajan aged about 33 years, resident of Ram Mohalla, Kaga
Colony, Jodhpur, at present employed as Casual Computer Operator in the Office
of Income Tax Ward 3 (3), Jodhpur, *' : : -

«
S

Amit Pandit S/o Shri Hari Das aged about 28 .years resident of Udai Mandir,
Tilak Nagar, Jodhpur at present employed as Casual Peon in the Office of Income
Tax Officer (Audit), Jodhpur.

wn

OA No. %01/20'11

/,, mc\ ery :l\ Lal Chand Nath S/o Shri Laxman Ivath aged about 31 years, resident of 44-B,

/4} P ~ ¥gAdarsh Nagar, Pali, at present employed as Casual Computer Operator, in the
' féf s &

N PQ ice of lnpome Tax, Joint CIT, Pali.

34 ‘xgr Singh S/o Shri Ram Karan Sm;,h aged about 26 years, resident of House
\No\b46 Subhash Nagar A, Pali, at present employed as Casual Waterman / Peon
\m/tl)e Office of Income Tax, Joint CI' F Pali.




(W% }

Ishwar Sharma S/o Shri Parshram Sha 'ma, aged about 26 years, resident of House

No. 52, Rajendra Nagar, Near Mahila Police Thana, Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Jomt CIT, rdh

Sharwan Kumar Bhati S/o Late Shri BmJa Ram aged about 34 years, resident of
Vill. and PO Barsa Via Marwar Junction District Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali.

Lalit Kumar S/o Shri Bhanwar Lal aged about 25 years, resident of Vill. and Post
Indra Colony, Raiko Ki Dhani, Khinwara, Via Marwar Junction, District Pali, at
present employed as Casual Computu‘ Operator, in the office of Income Tax,
Joint CIT. Pali.

OA No. 502/2011

1.

2

W)

(o1}

Lalit Gehlot S/o Late Shri Mangi Lal aged about 27 years, resident of Vill. and
Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Waternan
/ Peon, in the Ottice of Income Tax, Joint CIT, Pali. :

Tulsi Ram Jod S/o Shri Khema R.zitn aged about 32 years, resident of 352,
Subhash Nagar — A, Pali, at present employed as Casual Sweeper / Safaiwala, in
the office of Income Tax, Joint CIT, Paii. :

Sharwan Vyas S/o Shri Ganpat Lal aged about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, lat present employed as Casual Computer
Operator in the Office of Income Tax; Joint CIT, Pali.

Smt. Bhanwari Devi Wife of Late Shri Tara Nath, aged about 37 years, resident of
C/o Income Tax Office, Nagaur, at present employed as Casual Peon in the Office
of Income Tax Officer, Nagaur.

Kailash Kumar Chawariya S/o Shri Prem Ram aged about 36 years, resident of
Behind Ganesh Talkies, Sumerpur, District Pat employed as Casual Peon /
Safaiwala, in the Office of Income Tax, Joint CIT, Pali.

Dinesh Vaishnav S/o Shri Hari Ram Yaishnav, aged about 22 years, resident of
Railway Station, Mokhalsar, Districi Jalore, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Jalore.

e
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OA No. 311/2011

Vinod Godara S/o Shri Sahab Ram aged about 29 years, Resident of Ward No.
13, Adarsh Takeej Road, Purani Abadi, Sriganganagar, at present employed as
Casual Computer Operator, in the Office of Income Tax ACIT, Circle
Sriganganagar. : ' : '

Ramesh Soni S/o Shri Balram Soni dgé:d about 23 years, resident of Ashok Nagar
— B, New Child School, Sriganganagar at present employed as Casual Computer
Operator in the office of Income Tax JCIT, Range Sriganganagar.

Randhir Kumar S/o Shri Lal Chand aged about 25 'years, resident of Village 36
LNP, Tehsil Padampur, Sriganganagar, at present employed as Casual Computer
af Opuatox in the oftice of Income F'u ITO Ward No 2, Qllqangma&ar

\ S'u\(msh Chander S/o Shri Bhanwari Tal, ag,cd about 29 years, resident of Ward
‘I\o \. . Behind Sukhwant Cinemig, Purani Abadi, Sriganganagar, at present
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employed as Casual Waterman :/ Peon, in the office of Income Tax,

Sriganganagar,

Sohan Singh 8o Shri Raj Kumar Sjini aged about 24 years, resident of C/o 55-
50, Ward No. 2, Bharat Nag,m Purani Abadi, Sriganganagar, at present employed
as Casual \Waterman / Peon, in the office of Income Tax, Sriganganagar.

OA No. 512/2011

e

o

wo

Mohd. Irfun S/0 Shri Mohd. Gulfam aged about 25 yers, resident of Ada Bazar,
Mochhio Ki Ghati, Niwar Gharo Ka Muhalla, Jodhpur, at present employed as
Casual Peon in the office of Income 1ax CTIT, Jodhlpur.

Vikram $/0 Shri Manohar Lal aged; about 27 years, resident of Q.u-zutm No. C-
36/11, Reserve Police Line, Ratanada, Jodhpur at present émployed as Casual
Peon. in the oftice of Income Tax, CCIT Haqrs., Jodhpur.

Rattan Lal S/o Late Shri Gyarsa Lal aged about 48 years, resident of Plot No. 68,
Indra Colony, Near Sati Mata Mandir, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Office oflqcome Tax, PRO, CCIT, Jodhpuir.

Kishore S/o Shri Puran Das Dhariwzil, aged about 29 years, resident of Inside
Jalori Gate, Harijan Basti, Madho Bag, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Office of Income Tax Officer.

OA No. 517/2011

L.

to

e

Vimal Kumar Swami S/o Shri Nimnja‘n-Lal Swami aged 33 years, Resident of C/o
Shashi STD PCO, Tilak Nagar, Bikdner, at present employed as Casual Data
Entry Operator in the Office of ITO, Ward 2(2), Bikaner.

Krishan Kumar Kansara S/o Shri Manohar Lal Kansara, aged__uboul 25 years,
Residen: of Golchha Mohalla, Bikaner, at present employed as Casual Data Entry
Operator in the Office of JCIT, Range — 1, Bikaner.

Madhuri Sarswat D/o Shri Kamal Kishore Saraswat aged about 22 years, resident
of Panchmukha Road, Behind Kalimata:Mandir, Rani Bazar, Bikaner, at prescnt
employed as Casual Data Entry Opelatm in the Office of ITO (TDS) Blkmer L
Shravan Kumar Shankhla S/o Shri Ma gha Ram Shankhia® aoed about 22 years,
resident of Ward No. 19, Shriramsar, Bikaner, at present employed as Casual Data
Entry Operator in the Ofﬁce of ITO, Ward 2(1), Bikaner.

Mahendia Singh Parihar S/o Shri Gulab Singh Parihar, aged about 28 years, Shri
Karni Sewa Sansthan, FCl Godam Road, Indira Colony, Bikaner, ‘at present
employed as Casual Waterman in the Office of JCIT, Range — 1, Bikaner.

Ravindra Kumar S/o Shri Bhanwar Lal'éged about 25 years, Resident of 169-B,
Sadul Ganj, Bikaner, at present employcd as Casual Waterman in the Office of

- CIT, Bikaner.
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OA No. 518/2011 Iy

1. Sharwan Kunnr Mwhwal S/o Shri Uebl Ram’ Meghwal aged- Jbout 36 years,
resident of Ward No 19, Me;,hwa Mohalla, Shriramsar, Bixeier, at present
employcd as Casual Waterman in the Ofﬁce of ITO (Tech) Blkaner

S8

Hari Prakash Suthar S/o Shri Kishan I al Suthar aged about 31 years; resident of
Near B.D. Kalla House, Daga Mohalla, Bikaner, at present employed as Casual
Data Entry Operator in the Office of ITO, Ward 1 (2), Blkaner

3. Rajesh Kumar Jhungh S/0 Shri Clhampa Lal Jhungh, dged about 26 years,
resident of Opp. Nagar N1gam Bhandar, Kamla Colony, Bikaner, at present
employed as Casual Sweepel in the office of JCIT, Range-1,Bikaner.

4, Mahender Kumar Ramawat S/o Shri Gopal Das Ramawat aged 29 years, resident
of Behind OBC Bank, Chhimpon Ka Mohalla, G.S.Road, Bikaner 334001, at
present employed as Casual Data Entr y Opemtox in the Ofﬁce of ITO Ward 1 (4),
e Bikaner. .

5. Praveen Sharma S/o Shri Charanjeet .ilged 29 years, resident of Ward No. §, Near
Shiv Mandir, Kashmiri Mohalla, Jetsar, District Srigar:ganadgar, at present
employed as Casual Data Entry Operaior in the Office of ITO, Suratgarh.

6. Sukhvinder Singh S/o Shri Gurmej Singh aged 29 years, resident of House No.

145, Jakhad Colony, Near Agrasen Nagar, Sriganganagar, at present employed as
Cqsual Waterman in the Office of ITO, Suratgarh.

OA No. 519/2011

1. Kamal Kishore Swami S/o Shri Hanuman Das Swami aged about 26 years,
resident of Outside Usta Bari, Nesr Harsholav Talab, IChhota Ranisar Bass,
Bikaner — 334001, at present emp: oved as Casual Data Entry Operator in the
Oftice of CIT (A), Bikaner.

Shiv Kumar Swami S/o Shri Hanuman Das Swami aged about 32 years, resident
of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
001, at present employed as Casual Data Entry Operator in the office of ITO,
Ward 1 (3), Bikaner. ‘

o

3. Jitendra Jhungh S/o Shri Champa Lal Jhungh, aged about 33 years, resident of
v Opp. Nagar Nigam Bhandar, Kamla Colony, Bikaner, at present employed as
\ Casual Sweeper in the Office of CIT, 3ikaner, :

4. Ram Swaroop Meena S/o Shri Molan Lal Meena, aged abonit 36 years, resident
of Village Bamrda, Mukam Devli Ki Dhani, Post Chokdi; 1Via Chala, Tehsil
Srimadhopur, Sikar 332 737, at present employed as Casual ‘Waterman in-the
Office ¢f JCIT, Range — 1, Bikaner. :

irmal Kumar Kheriwal S/o Shri Sturja Ram Khedriwal ' aged about 37 years,
ident of 33, Chankaya Nagar, Olc Shiv Bari Road, Bikaner 334 003, at present
soyed as Cw:,ml Data Entry Operator in the Ofﬁce ofITO ’Tee 1.), Bikaner,

umar Barupal S/o Shri Dala Ram Barupal, aged 37 years 1e51dent of Ward
=‘ NG9, Meghwal Mohalla, Shriranisar, Bikaner, at present employed as Casual
: Wq erman in the Office of ACIT, Cnc 1, Bikaner, ;



0OA No. 16/2012

12.

Yashwant Kumar Rawal S/o Shri Bhanwm ‘'Lal Rawal,
Resident of Village Sarneshwarji ji, Post Office Mandwa,
Dist.Sirohi, at present unployed onthe

Post of Cdsual Chowkidar in the office of

Income Tax Office, Mount, Abu,Dist. Suohx

OA No. 482/”011

1. Tabish Anwar son of Shri Anwar Hussam
Resident of 164, Mohan Nagar-A, BJS Colony
Jodhpur at present-employed as Casual Computer
Opuntox in the office of JCIT-I, Jodhpur

2. Jagdlsh Singh Rathoxe son of Shri Mangu Singh,
Resldml of Near Kalka Mandir, Maderna Colony,
Jodhpm at present employed as Casual Computer
Opmtox in the office of Income Tad War-1 (1), Jodhpur.
3. Rajwdm Kumar Parihar son of Shu Om Prakash Parihar,

Resident of Indra Colony, Mahamandir Jodhpur =
At présent employed as Casual Computer Operator, ™
In the office of Income Tax Ward- 1(2) Jodhpur,

4. Kanhaiya Lal Son of Shri Basti Ram,’
. Resident of Gali No.1, Gandhipura, BJS, Jodhpm
At preent employed as casual Computer Operat01 in the ofﬁce
Oof lnconu, Tax Ward-1(3), Jodhpur

N

Vipul mndan son of Shri Krishan Kumal T andon
Resident of 25/E-29, CHB Jodhpur af present
Employed as Casual Computer Operator

In the office of Income Tax Ward-1(3;) Jodhpur.

O A No. 483/‘2011
A i

1. Ramesh son of Shri Gopi Lal,

Resident of Gandhi Chowk,Sardar Patel Marg,

Jalore at present employcd as Casual -

Computer Operator in the office of Inuome Tax

_Otﬁcel Jalore.

[

Raju Ram Mali son of Shri Amara, 10‘.1dent of
Behind 5CI Godown, Jalore at presen t Vmployed
As Casual Chowkidar in the office ot -ucome

Tax Othcel Jaloxe

B

3. Narpat Lal Parihar son of Shri C,hhog,‘ Ram

. ~—‘.';S‘:\«R\esxdmt of Indra Colonyu, Kalapura Shivganj

»Dist.Sirohi at present employed as Casual

_ Chowklcax in the office of Income Tax Officer,
‘.f-j} Slro‘ln '

o Hnesh Chandra son of Shri Magan Lal

Resident of Near New Bus Stand, Gali No.2, ;
Sirohi, at present employed as Casual Waterman
-in the olhbu of lncomu Tax Officer, buohl

N

»
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Smt.Lalita wife of Shri Himamt Kuriar, resident of

Near Old Police Line, Jhupdi Road, q:fxoh1 at present
. employed as Casual Safai Kaunach 17t in the ofﬁce of Income

Tax Officer, Sirohi.

FORERE

OA No. 484/2911

1. Jitendra Kachawaha son of Shri Mishii Lal - -
Resident of Near Raj Mahal Middle School,
Ajay Chowk, J odhpux at present emp‘oyed as Casual - s
Computer Operator in the Income Tax Office, Clrcle I J odhpul. o

3]

Deep Singh son of Shri Bhanwar Ssmﬂh

Resident of Mata Ji Ka Gole Mandir, Maderna Colony, "
Jodhpur at present employed as Casual Computer ,
Za” Operajor in the office of Income Tax.i Ward-2(2) Jodhpur.

Ugam Singh son of Shri Chandra Singh, resident of
Near Kalka Mandir, Maderna Colony, Jodhpur at
Present employed as Casual Computér Operator in
the office of Income Tax Officer (Tech), Jodhpur, -

\US)

4, Kushal.Singh son of Shri Bhanwar Singh, el

- Resident of Mata Ji Ka Gole Mandir, Maderna Colony, ,
Jodhpur, at present employéd as casuai Computer # * = " ="

Opudtm in the oftice of Income Ta‘( Ofﬁcer (Audlt) J odhpur

wh

Daulat son of Shri Suraj, resident of T i
Opp.Mzhamandir Railway Station, Eam Bag Scheme Lo
Jodhpm at present employed as Casu). Peon RSN
in the oflice of 111001m Tax Ward- I( 1)
Jodhpur.

O A No. 485/2011 N

1. Praveen Singh son of Shri Madan Singh o
Resident of I/S Hem Singh Katala, Mahamandir

- Jodhpur at present employed as Casual Peon in the ofﬁce

N Oof lncmm Tax, CCIT, Jodhpur.

3

T 2 Mqhendm Singh son of Shri Amar ngh L '

’ Resident of Abaynagar, H.No.95-A, Niyatavera, Mangxa Pungla v
Jodhpur at present employed as Casu& Chowkidar in the ofﬁce e
of Income Tax, CCIT, Jodhpur. : S

(VS

Suresh Kumar son of Shri Kishan Chand Samariya,,

Resident of Kalal Colony, Gali No.9 . .

Insidé Nagauri Gate Kila Road, Jodhpur atpresent ™ © o e

7 “ wi - - cmployed on the post of Casual Chowkdiar in Guest SR

7 ™ e ¥ House, CCIT Office, Jodhpur. s L

’,/,‘-I*' / 4, StveerSon of Shri Bhanwar Lal, resident of

7 ; Plo%l‘glo 8, Near Central Jail, Keshar Bdg, Ratanada -
{ o5 Jodhpgu at present cmployud onthe pastof

”\(ﬁé}ﬂ ,M,\ i3 Célsm’} Chowkidar in Guest House, O"[’I

RN ""fﬂﬁ” f’lhct Jodhpur.




QA No. 46412011
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QA No. 465/2:’911 ke

Arun Kumar son of Shri Hansw.J y
resident of H.No.55, Prithvipura,
Rasala Road, J odhpur at present employed

On'the post of Peon, in Income Tax Ofﬁce
Paola C Road, Jodhpur, |

‘Santosh Kuatiir son of Shri Tara Chand Chandel -
Resident of Gali No.04, Kalal Colony, Nagauri Gat
Jodhpur at present employed on the:post of Peon
in come Tax Office, Paota C Road Jodhpur

Raju son of late Shri Bhanwar Lal, xesxdent of H No 2
Shankar Nagar,Sangariya Fants, & i

Jodhpm at present employed on thepost of Peon
in Income Ta\ Office, Paota C Road Jodhpur

Mahcndxa Gurger son of Shri Klsh'm LalLal 50" -
Resident of Plto No.173, Ist C Road; Paota Jodhpur Inoome

Tax Colony at present employed on- the post of Peon
in Income Tax Office, Paota C Road Jodhpur, '

Chandm Prakash son of Shri Dev Das Rankawat
Resident of Near Gokul Niwas, Umed Chowk,

Jodhpux at present employed on the post of Peon
in Income Tax Office, Paota C Road, Jodhpur L

Deepa Ram son of Shri Raju Ram, 1eSLdent L L e
Of near Income Tax Department, Balotxa . L
Distt. Barmer at present employed oni'the ‘
Post of Poon/Compulu Works in the”

Oflice of Income Tax Officer, Balotra Distt. Barmer
15

t,

2,

3.
’.’}‘ ) “b:
.“"\\ >\

At plesent employed as Casual Peon

Gopal Lal Prajapt, son of Shri Kana Ram,
Resident of Om Colony, Gangwa Road,
Makrang, Dist.Nagaur at present employed
As Castial Computer Operator in the office - -
Of Income Tax Officer (DDO) Makaxana Distt. Nagaur

Anandi Lal Sa1m sons of Shn Hardeen Ram
Resident of Near Trimurti Mandir, '
Jhaira Talab, Makrana, Distt. Napaur * "

at present employed as Casti] Computer Operator in the ofﬁce )
Of Income Tax Officer (DDO), Makalana Distt. Nagaur S

Tikam Chand Sen son of Shri Goxdhan Lal
Resxdcnt of Gangri Chowk, Mithri,
Tehsil NawaCity; Dist. Nagaur,

3

the office of Income Tax Officer (DDO)
alana sttt Nagaur.

S ki

@
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4. Hukum Chand Sain son of Shri Gordhai Lal, .
Residert of Gangri Chowk, Mithri,, Tehsii Nawa City, .
Dist. Nagaur at present employed as Castial ’

Chowl\ldm in the oftice of Income Tax L)mcer (DDO) R e
Makarana, Dist.Nagaur.

7 OANo.466/20i 1

L Manoj Kumar Bora S/o Shri Magan Lal Bora, aged about 43 years, R/o
Gungsa Ki Gali, Lohiyon Ka Chowk, Nagaur, at present emiployed as Casual
Computer Operator in the office of Income Tax Officer, Nagaur,
Satyanayan Kansara S/o Shri Muiidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdamba, Ayurved1c MG Road, Nagaur, at
present employed as Casual Comp:ater Operator in the ofﬁce of Income Tax
officer, Nagaur,

3. Nitesh Toawat S/o Shri Narendra Kumar Tolawat aged about 26 years, R/o
P Tolawato Ki Pole, Machhion Ka Chowk, Nagaur, at present employed as
Y Casual Computer Operator in the office of Income Tax Officer, Nagaur.

4, Narendra Meena S/o Shri Gokul lal Meena, aged about 29 years, R/o village
quandmpura Tehsil Devli, District Tonk, at present employed as Casual
Chowkidar in the office of Income Tax Officer, Nagaur. | -

5. Laxman Singh S/o Shri Ram Dev, aged about 25 years, R/o Kasaiwara,
Nakash Gate, Nagaur at present employed as Casual Chowkidar in the office
of Income Tax Oihcu Nagaur. :

(S

QA No. 467/201}

1. Ch‘mdm Prakash S/o Shri Rameshwar Lal Ramawat anged abo\,t 24 years,
Rfo Azad Chowk, Ramawat Street, Barmer, at present employed as Casual
Computer Operator in the office of Income Tax Officer (DDO), Barmer,

2. Bhanwal Lal Chaudhary S/o Shri Gena Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu Bhopji District Barmer 344034, at present
employed as Casual Peon in the office of Income Tax Officer (DDO), Barmer,

3. Lalit S/o shri Gauri Shankar, aged about 24 years, R/o Jaswant Ki Ghali,
Batasagar, Jodhpur , at present e floyed as Casual Peon ir the office of
Income Tax Officer, Ward-11 (I), C:'T 1*, Jodhpur, '

4, Smt. Lalita W/o Shri Ashok Kuniar, aged about 36 years R/o Kalu Khan
KiHaveliRasala Road, Jodhpur, at present employed as Casual Peon in the
office of Income Tax Officers (TDS-1) (DDO), Jodhpur, ~

“\OA No.468/2011

1. Inder Singh Chauhan S/o shri Babu'Singh Chauhan, aged_abbut’Bl years, R/o
Maderana Colony, Near Kalka Mata Mandir, Jodhpur At present employed as
Casual Labour (Peon) in the office of ITO TDS-11, Jodhpur. : ’

2. Pradeep Singh S/o shri Sawai Singa, R/o Sadar Bazar, Dhan- i?iéuidi Jodhpur
at present employed as Casual Labcur (Peon) in the ofﬁce of ITO TDS-II,
JodLpur.

3. Amray Dan Charan S/o Bhanwar Dan, aged ubout 28 years, R/o

Higlaghnagar, Laxman Ghati, Socrsagar, Jodhpur at present employed as
.~ Casual Labour (Peon) in the office of ITO TDS-11, Jodhpur. -
s, Manisha D/o Shri Bali Singh, aged about 24 years, R/o Nathu Ka Nohra,
CKubian Ka Bas, Umed Chowk, Jodhpur at present employéd as Casual
Computer Operator in th ~office of Asstt. Commissioner of Tacome Tax —
o lDb t, Jodhpur.
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- © 1. Union of India through Secretary, Cennal Board of Dlrect Taxes M1mstry of
Finance, Government ol India, North Block, New Delhi, ,

.~ 2. The Prmcxpal Chief Controller of Accounts (Pr. CCA) Central Boald of Direct
Taxes, New Delhi.

3. Chief Commissioner of Income Tax (CC A) CR Buxldmg, Sfatute ercle B. D
Road, Jaipur.

4. The Secretary to” Govt. of Indxa, Mnnstry of Personnel Pubhc erevances and
Pensions, _)zpaxunent of Personnel and Training, North Block, New Delhi-110 001.

5. Chief Comnnssxoner of Income Tax, PaotaCRoad Jodhpur-II Jodhpur

; . A Respondents

(By Advocate Mr. Varun Gupta forR 1to 3 & S and Advocate Mr i J,m* Ma{hur ASGI
with Ankur Mallnn for R.4)
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QA No.386/’70'11
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1. Anil Kumar Solanki S/o Shri. Bh'u* war Lal Solanki, aged about 26; years, R/o
H.No.8, Baldev Nagar, Mata Ji Ka Than Road, Mangra Poonjla,” Mandore,
Jodhpur, at present employed on. the post of Peon in the ofhce of Commxssmner
of Income Tax-1I, Jodhpur.

Decpak Parihar S/o Shri Dhanraj Pauhax aged about 23 years, R/o Mahyon
Ki Dhani, Pipar Road, Jodhpur, at plesent employed on the post of Peon, in the
office of Assistant Commissioner of Income Tax (HQ) O/o Commlssmner of
Incom:e Tax-11, Jodhpur.

Purkh Das S/o Shri Dhan Das, '\ged about 32 years, R/o Vlllage Bm_]wanya,
Via Tinwari, Tehsil Osian, District Jodhpur, at present employed on-the post of
Peon, in the office of Income Tax Officer, Ward-3 (4), Jodhpur. . ",

o

(¥

4, Prem Prakash Sahu S/o Shri Poona Ram Chaudhary, aged about 23"y<.gus Rio

Income: Tax Colony,-Mandore Road; Jodhpur, at present. employed on the post
of Pecr, in the office of Income Tax Oﬁlcel Ward-1 (2), Jodhpur. T

OA No.3872011

1. Jaiderp Solanki S/o Shri Nirmal Solanki, aged about 30 years, R/o “Mohan
Villa”, Opp. Gokul Niwas, Umed Chowk, Jodhpur, at present employed on
the post of Computer Operator, in: the office of Income Tax Ofﬁcer Ward-
3(1), Jodhpur I

| -~ 2, Bhawani Singh S/o Shri Kuku Smgh, aged about 27 yems F./c iD S Colony,

Near Medical College, Jodhpur, at present employed on the post of Computer
Operator, in the office of Commissioner of Income Tax-II, Jodhpur. *
Mahaveer Singh Chaudhary S/o Shri Heera Lal Chaudhary, aged about 24

(V%)

years, R/o Income Tax Colony, Mandore Road, Jodhpur, at present'employed -

on the post of Computer ,Operator, 'in the ofﬁce of Addl Comndssxoner of
Income Tax, Range-3, Jodhpur.

4. Rakesh Puri S/o Shri Govind Puri, aged about 23 yea1s R/o Mata Jx Ka Than,
Mangra Poonjla, Mandore, Jodhpur at present employed on the post of
Computer Operator, in the office o: Xssxstant Commlssmner of Income Tax,

Circle-3, Jdohpur.

Infxon' o( Slnv Mandu Ratanada, Joohpur at pxesent employed on tlﬂc post of

Surendra - Bhati S/o Shri Kishori Lax( aged about 34 years R/o Strcet on .

.‘,A-‘Q‘
v
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. 6. Shankar Lal Parmar-S/o Late Shri Mana Rarh, aééd about 35 years; resident of
- C/o Shri Arjun Singh Prajapat, P.No.8, Ram Nagar, Bhadwa31ya, Jodhpur, at

présent employed on the post of Computer Opetator m the ofﬁce of Income
Tax Officer, Ward-3(4), Jodhpur.

7.
(By Advocate Mr. JK Mishra in all the cases)

Versits

| . 1. Union of India through Secretary, Central Board of Dlrect Taxes, Mlmstry of
Lo Finance, Government of India, North Block, New Delhi. ; sy
2. The Principal Chief Controlloer of Accounts (Pr. CCA) Central Board of Direct
Taxes, New Dehi.

3. Chief Commissioner of Income Tax ((‘CA) CR. Bu1ld1ng, Statute Circle, B D.
Road, Jaipur.
4. The Secretary to Govt, of India, Ministry of Pexsonnel Public Grievances and

, . Pensions, Depurtment of Personnel and Training, NOIlh Block New Delhi-110
I e 001. ' ,
| WA

(By Advocale M1 Varun Gupta for R Ito 3 dnd Advocate Mr. V1mt Mathur, ASGI W1th
Ankur Mathur for R.4) e

OA No. 9172012

1. Gauri Shankar S/o Shri Kishn Lal Maru, L e
R/o Ward No. 18, Naiyon-ka-Mohulla,] - . s
Napasar, Bikaner at present EETE R

_ Employed as Casual Chowkidar, in the office

! Of Assistant Commissioner of Income Tax

- (Central), Bikaner.

o

Mohd. Umar S/o Shri Anwar Ali, R/o Te! yeon—ka—Mohulla o
Near School No.9, Fad Bazar, Bll\anu "

At present employed as Casual Watermaa

In the office of Assistant Commissioner of -

Income. Tad (Central), Bikaner.

(By Advocate Mr. JK Mishra)

Vs

h?\ 1. Union of" Indla through Secwtaxy, Cent1a1 Board of Dlrect Taxes Ministry of
Finance, Government of India, North Block, New Delhi.

_~2. The Principal Chief Controller of Accounts (Pr. CCA) Central Board of Direct
t Taxes, New Dellu :

Chief Commissioner of Income Tax (CCA) C.R. Bulldmg, Statute C1rcle B.D.
Road, Jaipur.
4. The Secretary to Govt. of India, Mlmsny of Personnel, Public erevances and
Pensions, Dé¢partment of Personnel and Training, North Block, New Delhi-110 001,

5. Assistant Commissioner of Income 'ldx (Central), Ayakar Bhavan Ram Bazar,
Bxkanex : :

[£%)

L2

. Varun Gupta forR [to 3 & 5 -and Advocaté M1 Vunt Mathur ASGI
hux for R.4)
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OA No. 172/2012

L Gopal Kasar S/o Shri Panna Lal Kasara,
' - Atpresent employed as Casual Computer Operator
In the office of DCIT, C.C.1, Udaipur Ofo the JCIT
Central Range, Udaipur.

T2, Mukesh Gayri S/o Shri Vardi:Chander Gayri,
At present employed as Casual Computer Operator
In the office of ACIT, CC.2 Udaipur O/o.the JCIT,
Central Range, Udaipur. '

Harish Lakshkar S/o0 Shri Labh Chand Lékshkar,
At present employed as casual Computer Operator
In the ofiice of JCIT, Central Range, Udaipur.

o

4, Miss.Priyanka Soni D/o Shri Arunji Swémkar,
At present employed as casual Computer Operator
N In the office of JCIT, Centtal Range, Udaipur.

5. Moti Lal Dangi S/o Shri Puraji Dangi, =~ - e &Q
At present employed as Casual Peon in the '
Office ol JCIT, Central Range, Udaipur..

6. Rop Lal Dangi S/o Shri Dulaji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range,Udaipur..

OA No, 173/2012

L. Pushkar Lal Dangi S/oShri Udai Lal Dahgi, SR
At present employed as Casual Driver S :
In the office of DDIT, Inv.], Udaipur
Olo the Addl. DIT, Inv.Udaiptir.

Balu Ram Dangi 8/0 Shri Ram Lal Darg,

2.
At present employed as Casual Peon,
In the office of DDIT, Inv.2. Udaipur O/o the AddL.DIT
Inv. Udmpm

3. Vijay Lohar S/o Kishan Lal Johar, o

- At present-employed as Casual Peon, in the office of
the Addl DIT, Inv. Udaipur.
4, Poonam Chand Meena S/o Shri Narayan'Lal Meena - ...
At present employed as Casual Peon, { _ A
In the office of DDIT, Inv.2. Udaipur O/o the AddL.DIT ’
Inv.Udaipur,

3. Smt.Suskila Bai Sonawat W/o Shyam Lgil Sonawat,
At present employed as Casual Sweper,
In the office of AddL.DIT, Inv.Udaipur.

\;Kamlesl 1 Verma S/o lat Shri N.L. Vexma
A pusuu unployed as Cdsual Computel Opcxator

I[‘At

/(! ’ /uy)/ i
Tl |
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7. Yashwant Joshi S/o Late Shri Mohan Lalji Joshi,

At present employed as Casual Como ater Operator,
[ the oftice of DDIT, Inv.2 Udzupur 0/0 the Addl DIT
Inv.Udaipur.

(By Advocate Mr. JK Mishra in all the above cases)
Vs.

1, Union of India through Secretary, Central Board of Direct Taxes, Ministry of
Finance, Government of India, North Block, New Delhi.

2. The Principal Chief Controller of Accounts (Pr.CCA), Central Board of Direct
Taxes, New Delhi.
Chiel’ Commissioner of Income Tax (CCA), C.R. Building, Statuie Circle, B.D.

Road, Jaipur.

4. The Secrelaxy to Govt. of India, Miniotly of Personnel, Public Grievances and
Pensions, Department of Personnel and Treining, North Block New Delhi-110 001,

5. Joint COHIHUSS]OHCI of Income Tax (Central Range), 3" floor, Mumal Towers,

(9%}

~-_»  16,Saheli Marg, Udaipur.

~ 6 | R

\ (By Advocate Mr. Variin Gupta for R 1to 3 dc 5. B T
(None for R.4)

ORDER
Per: B K Sinha, Administrative Member
These applications have been directed - against the  order
No.F/Mo/CCIT/JPR/AdAL.CIT (Hgrs) /2011- L4/710 dated 31/5/2C1.&, of the third
respondent [Al) and OM N0.49011/31/2008-Estt© dated 12 9 2008 of 4“‘ respondent
[A2]. As these have the same cause of action, all the apphcatlons are dlsposed of by this
common order.. -
“\Reliefs sought for:
o~ “li) That the applicants may be permitted to peruse this joint application on .

behalf of five applicants under Rule 4 ‘v) of CAT Procedure Rules, 1987

(ii) That impugned order dated '1 5.2011 (Annexure Al, .s.,ued by 3¢
respondent may be declared illegal .cnd the same may.be quashed. The
respondents may be directed to make payment to the applicant @ 1/30" of the
pay at the minimum of the time scale of pay of the Group D staff plus dearness
allowances i.e, .Rs. 292 per day as bosic pay w.e.f. 17.2008 and applicants
allowed with all consequential benefits including the due arrears thereof. The

= = “‘“\ OM dated 12.9.2008 [Annexure.AZ} may be ordered to be modlfled

?45,5\ cordingly.
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(iii) That any other direction or orders may be passed in favour of the

applicants, which may be deemed just and proper unde the facts and
circumstances of this case in the interest of justice, ...

(iv) That the costs of this application may be awafded_."’ .

2. Allthese OAs have been accdmpénied by Rule 4(5) Application for filing the joint

application. These have been allowed.

Case of the applicants

3. The case of the applicants in brief is that the applicanfs W}eréii‘h'_ __'gllfengaged as

P
Ll

. daily wage casual workers to work as casual computer operator/peon etc. on the dates

mentioned against their names in Income Tax office along with their educational

qualification as per the chart below:

Educational -

OA No ' Name of applicant(s) ‘ _Date from working
________i o : ' qualification
OA531/2011 | Abdul Kadar : MA ~2171.9,2004
{ Ajit Singh Chauhan BA - 1.4.2005
-| Bhunveshwar Paneri i BA . -7 15.4.2002
| DineshJain =~ ' B.Com "~ | 12.5.2002
| Hira Lal Dangi 7th 1.5.2007. ,
"0A 530/2011 Nagaraj Meena MA 1.1,5.2004
: Narayan Lal Dangi 7% 2.2.2010
| Narbada Shankar Menariya 8th 1.5.2003
i * Narendra Bhatnagar BA 1.7.2007
. ~__Narendra Purbia 11th 22,9.2005
"0A529/2011 | Vikram Arya gh . 1.10.2007
' Ramesh Kumawat BA 2.5.2002
| - Prakash Harijan 7th 4.2.2002
ol | Iswar Lal Prajapat BA 18 2005 p
: | Amba Lal Meena 3t 2.1.2004
OA532/2011 | Manish Rawat B.Com 1.2.2004
| Manohar Singh Meena g™ - 24.11.2010
i Padmesh Sharma MA 1.9.2007 -
! Praveen Sandhaya BA 21.10.2005
Pushkar Choudhary BA 1.4.2004
'10A533/2011  , Vijay Singh Chouhan 8" 24.11.2001
' Vinod Kumar Chouhan 7th 1.10.2001
' Yogesh Meena o 10.6.2002-
* Kishan Lal Meghwal Bth 7.6.2005
- MuktaSharma - B

1.10.2007




ol

2

1.7.2007

} 0A 534/2011 ' Naresh Menaria BA
’. © Pankaj Joshi BA 1.3.2007
i | Prashant Singh Ranawat MA 1.10,2001
| | Rekha Gehlot 4" 1.5.2007
i Rugesh Dangi 8th 1.1+2005
TOA535/2011 ' Teji Lal Meena gt 2752011
; . Tilkesh Soni MA | 1.7.2007
| . Yashwant Purchit B . [.1.2.2004
[ : Niranjan Nath Bih- 7 |:43.7.2001
! | Dinesh Harijan | 20,12.2004
| iKishanlalDangi Sth 1.7.2006
| OA536/2011 | Ravi Shankar Bagoria BA lind 5.12,2008
| " Sashi Kala Gari Saksar -5.6.2002
’ Vishram Bairwa 12W 2.3.2002
 Bajrangi Yadav g\ 6/2004
V. .MahendrasSinghRathore 12th 12.4.2006
" QA537/2011 Sohan Lal Dangi gt 1.7.2007
el - Sonali Patwa’ MBA 10.1.2005
<« " Sonu Chouhan 9" 1.8.2005
! Vardi Chand Dangi 5% 1562002
' ~_ VarshaMehta MA MBA - 20.9.2004
'_(5'2\"5'55756-1? ' ! Jai Singh Sarangdevot BA - i 1162002
| Jaswant Singh BA . 16.6.2008
| Kamilesh Kumawat lind year BA | 21.5.1999
! Kanhiya Lal Dangi 8" . ¢ . 76111995
| Kishore Kumar Yadav 8th ' - 1 1.4.1995
| 0A539/2011 Kuldeep Singh g" 1.2.2005
' i Mahesh Chandra Kulambi BA 1.6.2002
| | Mahesh Nagda MA 1.6.2002
i . Manish Sanadhya BA 1.3.2008
» o Manisha Sharma_ MA 15.4.2002
, OA540/2011 | Rajesh Rathod (Sunil) gl 1:4:2001
: Rajmal Mali oth 4.4.2008 .
. Smt.Geeta Bai Saksar - | 1495
| Sohan Lal Meena 7th " 20,12,2004
.| Sunil Sykhwal o | 1.12.2006
"OA541/2011 | Ambalal Gameti 7 25.11.2004
! Deepak Dangi 10th &1 17.3.2007
Dharmendra Kumawat Oipfnge. .- . | 5.1.2004
Gopal Dangi 10th 7.7.2007
i | Jumme Khan Pathan . L 11.6.2006
i’"b?\’”éii%ﬁ”“ ~ " pevilal BA,PGDCA " | 1.7.2009
, { Poonam Chand 12" 30.5.2002
ol : Ashok Kumar Sharma MA B.Ed' 19.11.2009
\ . . BarmaMeena 9th 16.5.2011
' OA 560/2011 " Gaurav Sharma MA i | Nov.2007
| Manish Sharma B.Sc (Maths) | Nov.2007
3 ' Bth = - Ll
| Bhanwar Lal Mund : Aug. 2004
OA 498/2011 ; Sanjay Kumar Kumar BA 27.10.2006
| | Sarwan Kumar st . {30.4.2007
i Dinesh Teji MALLB = |1.8.2003
- Suresh Kumar BA 1.7.2006 .
_; HariSingh 5th 1.4.2004




]

| 0A 495/2011 ! Rajendra Gurjar g
i ‘ | Hansraj gh
. Gautam Samariya gt
. inNarendraSingh _ 10th
0AS00/2011 | Shailendra Shankhala MA
! Alok vyas - BA .
‘ ~ Gulab BA
b | Amit Pandit MA
i OA501/2011 Lal Chand Nath BA
_5 - Amar Singh gth
* Iswai Sharma 10%
| * Sharwan Bhati gt
. lalitkumar BA
"0AS502/2011 LalitGehlot g
! Tulsi Ram gth
’ Sharwan Vyas MA
. Smt.BRanwari Devi gt
! Kailash Kumar Chawariya 12
¢ Dinesh Valshnav 10th
QA 511/2011 i Vinod Godara Tl
: Ramesh Soni B.Com-Hl Yr -
" Randhir Kumar BA
 Subhash Chander MA
: ' Sohan Singh o 10th
'0A'512/2011  Mohd Ifran gt
t Vikram g 10th
. Ratan Lal sth
~ | Kishore o
OA517/2011 | Vimal Kumar Swami MA
! Krishan Kumar Kansara 12t
* Madhuri Sarswat BA
! Shravan Kumar Shankhla BA
Mahender Singh Parihar g™
S .’ Ravindra Kumar 8th
DA 518/2011 ' Sharwan Kumar Meghwal gh
| Hari Prakash Suthar B.Com
Rajesh Kumar Jhungh Sth
Mahender Kumar Ramawat MA
Praveen Sharma Ba
Sukhvinder Singh 12th
{ 0A519/2011 Kamal Kishore Swami B.Com
| ' | Shiv Kuamr Swami BA.
! ! Jitendra Jhungh 5"
; " Ram Swarocop Meena 7t
f Nirmal Kumar Kheriwal MA
| RajkumarBarupal ___|BA
| OA523/2011 * Jitendra Singh Rajput BA .
’z ' litender Sharma BAILIT!
. Ratan Lal Sen M.Com
Vlshal Kumar Modi BA
) | sA
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3,12.2003
28,10.7007
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OA 5242011 ' Raj Kumar Mali - B.Com(U/S) - | 24.8.2009
i Bharat Kumar Modi Dip.in Inf.Tech | 21.5.2010
' . BSCIT
; Gaurav Chouhan Hr.Sc. 14.3.2011
. ' PushpkantSharma 2.1.2002
OA 16/2012 | Yashwant Kumar Rawal 10" 1.10.2008
| OA77/2012 | Ram Sagar Meena ] 10" 1.6.2006
0A 91/2012 ! Gauri Shankar g™ 1.1.2002
. ‘MohdUmar 1o | Aug. 2007
0A 172/2012 Gopal Kasara MA DLL 21.2,2002
Mukesh Gayri M.Com.BEd | 18.6.2002 '
1 Harish Lakshkar BA, Bed Aug.2008 :
] Miss.Priyanka Soni B.Com.B.Ed Nov.2008 &
| . Moti Lal Dangi 7™ jan.2002 |
) ~#» Roop Lal Dangi 8th April2002 f
| OA 173/2012 . Pushkar Lal Dangi 10" 1.6.2006 ';
} . Balu Ram Dangi 12th 6.6.2007 |
aad ' Vijay Lohar BAN 1.4.2008
LNy . Poonam Chand Meena oth 5.6.2007
. Smt.Sushila Bai Sonawat Seml.i 1.7.2005
, Kamlesh Verma 8.Com Aug.z2007
. lYashwantloshi MADIp.Computer | 8.6.2009
OA 386/2011 Anil Kumar Solanki BAll 27.6.2002
| Deepak Parihar BA 6.8.2007
" Purkh Das BA Ist 20.12.200%
| PremPrakash Sahu BA 24.7.2007
| OA387/2011 Jaideep Solanki BA £9.6.2002
Bhawani Singh BA Ist 20.7.2002 ‘.
Mahaveer Singh MA 26.6.2008 |
Rakesh Puri 12" 6.8.2007
Surendra Bhati BA 4.8.1999
L 1 Shankar Lal Parmar MA 18.2.2002 )
OA 482/2011 Tabish Anwar 12 18.6.2007 '
Jagdish Singh Rathore BA 1.4,2003
Rajendra Kumar Parihar BA 6.7.2002
Kanhaiya Lal BA . 21.8.2004
Vipul Tandan 5.10.2006
; BA
| Ramesh MA 1.11.2007
' Raju Ram Mali 5 th 1.4.2009
. Narpat Lal Parihar 9th 1.2.2003
| Hitesh Chandra 9th 1.1:2003
| Smt.Lalita 9 th 25,8.2003
' Jitendra Kachawaha - BA 15.10.2002 ]
Deep Singh BA 4.9.2002
[ Ugam Singh BA 25.11,2002
; Kushat Singh BA 25.10.2002
| ipaulat _ sth 23112006
| OA485/2011 | Praveen Singh 12 th 140.2002
R | Mahendra Singh gth T ) 1551997
B i Suresh Kumar 8th 1.12.2008
\ o ' Satveer ) 8 th 21.6.2007
IR - 1 \ ! »
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OA464/2011 - Arun Kumar 8th 1.5.1996
Santhosh Kumar 8 th 7.12.2007
Raju 5th 20.5.1997
Mahendra Gurger 8th 6.8.1997 ,
Chandra Prakash BA Pass . 1.1,5.2002 '5
S -Deepa Ram BA Pass Sept. 2007 |
'0A 465/2011 Gopal Lal Prajapat 12 th pass 1.9.2006 }
~ Anandi Lal Saini 12 th pass Jan 2008 '
_Tikam Chand Sen 10 th pass 18.2.2003 ]
~ Hukam Chand Sainj 12 th pass 22.7.2007 :
OA 466/2011 Manoj Kumar Bora Not indicated 15.3.2002 :
M.Com = " | ¥
Satyanarayan Kansara M.Com August, 2005 :
Nitesh Tolawat 8th Dec. 2006 '
Narendra Meena 10 th 9.18.2007 |
_ ~Laxman Singh i 16.10.2009 ?
OA 467/2011 Chandra Prakash ‘Not | 24.82009
mentioned |
S .Bhanwar Lal Chaudhary .do. 28.8.2005 {
Lalit : 10™ pass 1.1.2008 !
o Sme. Lalita | 12%pass | 12.4.2004
" DA 468/2011 Inder Singh Chauhan 12 th 13.1.2000
‘ - Pradeep Singh 8th 19.3.2008
Amrav Dan Charan BA 8.1.2002
Manisha BA 10.7.2008
4, The applicants contend that they were engaged on daily wages, they have heen

L

primarily performing auxiliary office duties from time to time as per the orders of their

officials in charge on full time duty of eight bours a day. There is no difference between

the nature of work entrusted to them and that being per;’_o\rinted;{:by the regular

fer to OM. -No. 49014/2/86 Estt.(C) dated 7.6.1988 cf th2 réspondent

et i S \ bt

,.v?;fers and regular employees is the same the casual worke::_s may be paid
__'(;f 1/30" of the pay of the minimum relevant pay scale plus dearness
allowance for work of eight hours a day. \Af'here the work being done by the casual
workers is different from the work done by a regﬁlar employéé the cesual workers may
be paid only tbe minimum wages notified by the Ministry of labour or the State

Gavernment/Union Territory Administration, whichever is higher as per the minimum

-




[ 7
wages Act, 1948. Where a Department |, already paying darly wages at a hrgher rate
the practice is to be continued with the approval of its Financial Advisor. The casual

workers are to be paid weekly off after six days of continuous work. The DoPT issued

another circular dated 10.9.1993 relating to the grant of temporary status and

regularization of casual workers under the directives of the Principa! Banch of CAT dated
16" Feb. 1990 in the case of Rajkamal and others Vs. Uol. [A4]. The guidelines dated

7.6.1988 would continue to hold good simultaneously. Accordingly the applicants were

2
being paid wages at the rate of 1/30" of th2 minimum of pay plus DA and it has been

,7"‘ perlodlcally reV|sed The guidelines of the DoPT for merger of the 50% of the DA with
basic pay dated 31.5.2004 have also been. put into effect in respect of the applicants.
[A5]. In sum and substance by the time we reach 1.10.2010 we fin'd‘ that the applica'nts

have been paid Rs.292/- per day [A8].

5. The grievance of the applicants arises from the fact that the respondent No.3
issued an order vide his order dated 31.5.2011 [A1] that the recommendations of the 6"

Pay Commission are applicable only to the Casual Labourers conferred with temporary

status and are not applicable to the casual workers without tempor'e'ry status. The same

order wrthdraws the earlier orders and directs that the.applicants be pald at the rate of

L R\

!‘: e regular employeéﬁ The applicants have came to this Tribunal agalnst the afore order
Wome g 1) o

R [Al] The lear"ne

counsel for the appllcant< contends that the impugned order is based
& from the Ministry of Persc:nr-?el Public Grievances and Pension vide its
.2008 that the 6™ Pay Commi‘s,;iion recommendations is only applicable to
the casual workers with temporary status. The learned counsel for the applicants has
argued that the applicants were doing the same work as the regular \VOrkers and

AN

continued to do so. The 6" Pay Commission Report doe/nof"e"id\de\hem ;pecrflcally
l\j\\end'had-’it been so it would have amounteo'.to drawmg distinction betwe}e\n the same
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" pursuance of judgment of Prin‘cipal Bench}bf CAT dated 16.2.1990 to grant temporary

_joined the service on a subsequent date cannot seek to derive adj?ajntégg of this order -

26

categories of'workers 'V?Q;ative o.f Articles 14 and 21 of the Constituti-o;m. ‘They are being
treated as separéte classes without there ;b_éing any intelligent d-ifferentia, amongst the
same:- The applicants have also referred to the case of Surinder Singh Vrs. Union of

India AIR 1986 SC 584 and contend that the matter is no longer integra with the passing

of the afore mentioned judgment.

_ Case of the responc?en,.ts
6. The counsel for the respondentsi.has fully contested the O.l‘t The principal
argument of the fespondents is that DoPT OM dated 10.9.1955 [AS] 'was issued in
status and regularization to those casual E’é‘bour who were employzd at that point of
time and hé’d rendered one year of contiﬁfijous service in Centra! Gé\/erntnent offices
other than in the Departments of Teleé"om, post and Railways. The DoPT had
subsequent(y:"issued a clarification vide OM N0.40011/6/2002-Estt© dated 6.6.2002
clarifying that the scheme relating to the grént of temporary schems as pér order dated
10-09-1993 |< not an ongoing scheme butlzrather one .one time dispensétion to those
who had been given temporary status on cérmpletion of 240 days of work or 206 days in
case of offices having 5 days week. It was further clarified that those who had been

- granted temporary status would not be stripped of the same but the those who have

. T ——
for grant of termporary status . The nature of work of these employees is different and

as such they .are being given wages at the highest of the minimum wages at Rs. 164/-

yxThe OM dated 12.9.2008 has Ligen misinterpreted by the .anplicants as it

“Eleariy,prov\;\g‘iges that only the workers with temporary status will contiriue to receive
. _‘-‘;,'\ : . [N B ‘

s : H NE c
th)éir'fwa'g'gs ﬁ;ﬂﬁ'der the instant scheme on thie basis of the scales of Group D employees

»

EEPL

N/ . . :
Pay-Bapd and the corresponding Gradz Pay recommended by tig 6™ Central Pay

P

2
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7. After having gone through the pleadings of the parties and listen to their oral

submissions the following facts in issue emerge:

(i) Whether the applicants have been performing the same nature of
duties as the regular employees?

{ii) Whether the reduction of wages as has been ordered vwe the impugned
order [Al], violates Article 34 and 21? Lo

(i} What rellef(s) if any could be granted to the apphcants?

b}

' F:mdings

Whether the applicants have been performmg the same nature of duties as the regular

" employees?

¥

8. The recruitment of casual workers,:-‘;fnd persons on daily wegés w'aé reviewed in
the year 1993 on the basis of which the De:partment of Personnel and Training, Ministry
of PersonneI.Public Grievances and Pensiéﬁ_ns, issued OM No. 49014/2/86-Estt© dated
7" june, 1983. This OM started by reCO{;;:j:Ezing that person; 6~r\:dai|; wages should not
be recruited for work of regular nature but only for work which is casual, seasonal or
intermittent by nature for which regular posts cannot be created. The OM further

provides:
{iv)  Where the nature of work ;entrusted to the casuqrs‘vber;(ers and regular
employees is the same, th2 casual workers may be paid at the rate of

1/30™ of the pay at the minimum of the relevant pay scale plus
_ dearness allowance for work of 8 hours a day.

Hth; the approval of its FmancralAdwser
d ;;Q,Mhere work of more than ong type is to be p.uz)rmea through the year
“but each type of work doe: rotjustlfy a separoie regular employees, a

multifunctional post may Le'created for handling those items of work

with the concurrence of the Ministry of Finance. -
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In the year 1993 the Principal Bench _oj Central Administrative _Tribunal:delivered

K i
Veto

a judgment on 16.2.1990 in the case of Ra'jjl;:amal and others Vs. %'l%‘lnlgh of India and

others (1990) 13 ATC 478 therein it issued"};clertain directions to the Govt. of india, as

under:

0.

“29.

in the light of the foregoing;' the application is disposed of with the

following findings; orders and directfions:

(i)

(ii)
(iif)

(iv)

We hold that the presesit practlce and procedure foliowed by different
ministries/departments and ;._the offices under them in the matter of
engagement, disengagement{and regularization of casual labourers on

the basis of their separate strength of staff results in inequalities and .

injustice. The Government of India, except the Ministry of Railways,
should be treated as a singlé unit in the context of.enbc;gement and
regularization of casual labourers,

The impugned orders dated 12th October, 1989 passe ed by the
rwspondents, are set aside and quashed.

The respondents are directecl“to continue the services of the applicants
as casual laborers in the regular vacancies in the post of Group D arising
ifi the Ministry of Food and Clwl Supplies and its offlces gt Deiki and to
consider their regularlzatlon 'n such vacancies; R
In case, no vacancies exist in the Ministry of Food and Civil f$£ipplies and
its offices, they should be ad;usted against the vacancies of Group D
staff, in other mlnistries/de;i‘di_rtments/attached/subordinate offices for
appointment in accordance w'lth the scheme directed to be prepared as
mentioned in paragraph 21 aoove

The respondents are directed not to induct ,r"sh recruits as casual
labourers through Employment Exchange or ot‘:erwrse, overlookmg the
preferentlal claims of the app_lrcants, and

The emoluments to be givenvto the applicants till their regularization
should je strictly in accordance with the orders and instructions issued
by the Department of Personnel and Training. After their iégularization,

mamtamed is made absolute

Even at’t_er the issue of the afore sai-{':l::OM as it would appear from paragraph 2

that the recr': ‘ment of casual workers V\Olld continue as contamef* in OM dated

7.6.1988,

On;31.5.2004 the DO%L Zssued‘é_i;”evised OM vide No iéﬁiﬁ-/S?’iDM-Estt@

directing mergfejr of 50% of the Dearness A?’léuvance with basic pay for computation of

daily rates of wages of casual labourer as uncér:
Y of Ce

s they shall be paid the same pay and allowances as regular employees S
\"-a tbelonging to the Group D category
»ghe interim order passed :on December 11 1989 and contmued~ .
;'.thereafter directing the respondents that the status. GUO; a regard the
¥ ; continuance of all the four applicants as cusua/ labourers, be




11.

w \: . "x.;.:;-;_-_.

“The undersigned is directe"d to say that references have been
received from various quarters s¢eicing clarification whether 50% of
Dearness Allowance merged with Lasic pay to Central Government
emplceyees w.e.f. 1.4.2004 vide Ministry of Finance, Department of
Expenditure OM No.105/1/104-IC dated Ist March, 2004 would be

admissible to casual labourers ]o: the purpose of "omputatlon of
their daily rates of wages.

The matter has been cons:dered in consultation w:th the
Ministry of Finance and it has been decided that 50% of the Dearness
Allowance merged with the basic. pay will be admissible to casual
labourers with temporary status and also to casual employees who
are ent/tled to daily rate of wages. w:th reference to the minimum of
the pdy scale for corresponding reqular Group D official . w, rf Ist
April,- 2004 for the purpose of corrputat/on of their dally rates of
wages. The casual labourers entltlea to daily wages not ImKed to the
minimum of the pay scale plus Decmess Allowance for correspondmg
Group D employees or casual workers/contingent employees engaged
on part time basis shall not be entit(ed to the above benefit.

This issues in concurrence w:tn Department of Experdltt re IC
U0 N2.105/1/2004-IC dated 19" May;, 2004.”

On the basis of the above circular: the respondent No.5 issued OM dated

9.7.2007, the rzlevant part of which reads as fallows:

| “Tact-admittedly ¢

“In accordance with the instructiot-. Iald down in the: .Jepartment of
Personnel & Training Om No0.4901:,/2/86-Estt® dated 7.6.1988 read
with COPT Circular No.49014/5/2004 dated 31/5/2004, sanction is
hereby accorded to the payment of casual workers paid on daily wage
basis, where nature of work is the sdre a that of the regular employees
at the rate of 1/30" of the pay at the minimum of time scale of pay of
the Group D staff plus Dearness Pc.y plus dearness allowances, ie.,
1/30" of (Rs.2550/+ Rs. 1,275+ Rs. 1 1€9.25/1338.75 ie., Rs. 164/- pr day

for8hcursofworkaday o
. ’jv 1‘ .

2. Inc cases where the work done bv casual work is different from the

work done by regular employees, tne daily wages payable will be Rs. -

144/- per day in terms of Dy.Llabour Welfare Commissioner (Central)
communication Ref.No.Dy.LWC(C)/MV./R/ZOO5/4000 dated 30.9.2005.”

The respondent organization acknov;feajged that the work being done by the

Vet
[

PR

the wages being paid to the-applicant were further revised vide letter
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No. CC/JPR/2008 09/2773 dated 12/1 7t November, 2008 and vLetter No cC/JPR/ZOlO-

11/289 dated 18" October, 2010 [A7& A8] The later brought up the payment to be

made to suca employees to Rs. 292 per. aay on the baSlS of the above formuiation

The applicarts submitted a representation to the respondent'.wherein they have

detailed the ‘work being done by them as per the Circuiar No 22 dated 18 1.2011 under

the muititasking scheme. It is interesting to note that the work irvo.ves a much larger

vista than what is ordinarily done by an <verage employee an

-Ai

ich‘ no regular

employee wouid normaiiy agree to do.’ it varies from maintenance of the records,

\? photocopymg, night and guard duty, drivmg vehicles watermg the plants to mention a

few in addition they are also required to. do date entry, tybmf' o* ie_tters and return

feeding and processing. The applicants in this representation admitted that the scheme

. "~', - i

till 1993 but they made request to the effect_;that the Minis_try should be asked to revise

this scheme.

13.  Admittedly, ‘the Scheme of 1993 was a one time dispensacion. This issue has

been dealt wnth in a decided case by the Hon ble Supreme Court Unlon of Indla v$

\

Mohanlal and athers, (2002} 4 SCC 573 and heid as under:

”6 Clause 4 of the Scheme IS very clear that the confe ment o.;
temporary status is to be given to the casual labourers who were in
employment as on the date of commencement of the Scheme. Some of -
the Central Administrative Trlbuna;s took the view that this is an
ongoing scheme and as and when caeual labourers complete 240 days
of work in a year or 206 days (in fase of offices 0352 mg S,Ebays a
week), they are entitled to get tempmary status. We ao not thing that
~===ing/quse 4 of the Scheme envisages it ‘us an ongoing scheme. in order to
- ;;acd\h’e ‘temporary’ status, the casual labourer should have-been in
",employment as on tiie duiz of commencement of the Scherse and he
“should have also rendered a continvous service of at least one year
_«whlch means that he should have been engaged for a period of at Ieast
“240 day !in a year or 206 days in case of offices observing 5 days a
1 week Crom clause 4 of the Scheme, it does no appear to be a general
Jundeliﬂ to be applied for the purpase of giving ’temporary .,:atuu to
J, w:gril_, tﬁe casual workers, as and when .they. complete one year’s

of Casual Labourers (Grant of Temoorary Status and Regularlzatlon) was only applicable




continuous service. Of course, it is: up to the Umon governn'ent to
formulate any scheme as and when it i ; found necessary that the casuai

labourers are to be given temporary status and later they are'tc he'

absorbed in Group D posts.;

8. The Division Bench of the Calcutta Hrgh Court in-‘T Rajaklh V Union of
India WP(CT) NO.86 of 1999 (Cal)(DB) F eld that clause 7 must be read in

a mannaer in which it does not render it unconst:tut:onal ‘The employers -

cannot at their whim dispense with thz services of the casua; ickourers
who hcve acquired “temporary’ status. The entire object of the 1993
scheme was to regularize all casual workers. To allow such uncanalised
power of termination would also defeat the object of he Scheme.
Dispensing with the services of a casual Iabourer under clause 7 in our
view, could be for mlsconduct ete.

9. Hawng regard to the general scheme of 1993, we are also of the view

that 'the casual labourers who acquire ’temporary _status cannot be
removed merely on the whims and fancies of the employer. If there is

sufficient work and other casual labourers are still to be employed by
the employer for carrying out the wors, the casual Iabourers who have :
acquired ‘temporary’ status shall not be removed from serwce as per ..

clause 7 of the Scheme. If there is serious misconduct or violation of Sy
service rules, it would be open to the employer to d:spense with. the .

services of a casual labourer who had:chuired the_:temporarg' status. ”

G

14, Now Qve come to the question that \gvf".at is the 'guidihg'p'rincip‘l‘e:“j-\ihereby the -

payment of daily wage workers should be made. The quéstioh'wae an§wered by the

. Hon'ble Apex Court in the case of Surinder Sir:g{n and another Vs, The_Engineer-ih-Chief, '

oy

CPWD and others, AIR 1986 SC 584:

"“One would have though that the judgment in the
Nehru Yuvak Kendra’s case ( upra) concluded further
argament on the guestion. However, Shri V.C.Mahajan,
learned counsel for the Central Govenemnt reiterated the

same argument and also contended that the doctrine of equal. T
_bay for equal work’ was a mere anstract doctrine and that it’ "

was. not capable of being enforced in a court of: Iaw.. He

% m referred us to the observations of this court in. Krshonf_,'f--':"
o P%\Mohan/a/Bakshl Vs. Union of Indig, AIR19625C1139 We are -

.....

5, ;rﬁgt u little surprised that such an argument should be .
! aa’annced on behalf of the Centrc/ Government 36 years after
gwefpassmg of the Constitution and 11 years after the Forty

#ﬁHe ‘Central Government like all organism of the State “is
‘eom/mtted to the Directive Prmcrple' of State Policy and Art. ?9'?

,.;4 enshrines the principle of equal pay for equal work. In Randhir." -

this court ha occasion to explain the observat:ons n Kishori -

Seébnd Amendment proclaiming india as a Socialist republic,. Y

Singfp Vs. Union of Indid, (1982) 3 SCR 298 (AIR 1982.5C 879). . -




. Mohan La! Bakshi v Umon of Indla'(supra) and to pomt out’ . B )
. how the prmc/ple of equal  pay: for equaI work is not an S
abstract doctr/ne and how it IS a wtal and wgorous doctrme

aware of it, we may ‘point- out ha,the decrs:on in Randhir
Singh’s case has been followed m many number_of cases by -
this Court and has been aff/rmed by a; Constitution Bench of
this Court in D.S. Nakara V.Union oflndla (1983) 2-SCR 165: AIR
1983 SC 130. The Central Government, the State Governments
and likewise all pubhc sector- undertakmgs are expected to ,
: function like model and enhghtened employers and arguments ) ) J
such as those which -were . advanced ‘before us”that ithe - i
principle of equal pay for equal ; ork is an’ abstract doctrine .
which cannot be enfoiced in.ax court of law should ill-come.., ’
from the mouths of the State and. the State Undertaklngs. We - . . ,.’
vllow both the writ petltions and' irect the. respondehts, asin = ’
he Nehru Yuvak Kendri s case (supra) to pay.to the petitioners
and all other daily rated employees, the same salary and
allowances as are paidito regular: and permanent employees .
" with effect from the} date when’; ‘they: were; respect:vely
employed. The respondents will pay. to eac of“zhe petitioners y
a sum of Rs. 1000/- towards thelr costs. We also record our . '
regret that many employees are kept .in service on a
‘ temporary dally-wage basis wrthout their services being

regularized. We, - hop‘e that - the: Government. will take . _
appropriate “action to regulanze the services of ull. those who- B

have been in cont/nuous employment: for more ‘than six . ]
months.” , :

15. . On the basis of the' aforesald dlscusswns we reacl‘ed ‘the conclusnon —the

_payment of wages to the dally wage employees dlschargmg the duties of a regular

employee will continue to be governed by the~prov1510ns of OM dated 7.6.1988 despite

T

the fact that the OM dated 10.9. 1903 has been deemed to be

one tlme dlspensatlon

Even in the case of Un/on of Ind/a Ls. Mohanl Iand other 'pra),;{the principle that .4

.....

once attained the status of a temp;?]:rary it is'well protected onl_y'violate to the condjen

bcan be dispensed 4

|
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AR &\ work as regular employees and even mor
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b:ing asked to do the work ofvcl:e:ming and waterieg"‘the‘piants. In fact they are doing

iore. The nature of the duties being performedby,‘t’he :appl'ieants'hashot undergone a

change by virtue of the mere fact the impugned circula‘rv'has‘been issued by the DoPT. It

is ‘well recogmzed that a crrcular from above oes not- changed the ground reahtles in

R

effect, Where the applicants have-been perfo mlngith duties of a regular employee or

more and continue to do so is a fact their'statu_s_c'an,no’_c_change'overnight by the mere

fact that a circular has been rssued by a supenor authorlty The thlrd conclusion is that

Ly issue of the impugned OM dated 31 5. 2011 [Al] the materral facts are not altered by

otie stroke of pen.  What the applicants were doing earlier they continue to do so

! even after the issue of the lmpugne__d OM. 5 As ‘alre d / h Id that where the nature of
work remains to be the same as the regular employees the payment will also continue

- to he the same.

Whether the reduction of wages Gb has been ordered wae'the rmpugned order [Al] is
violative of Article 14 and 217 : S

16, The doctrine of equal pay for equal work is well enshrined in our Constitution

articulated through Article 14, This article _'for th}e'sak.e.‘of convenience needs to he

Lo ; rearoduced.

Article 14: Equality before'law:- The State shall iot dehy to any person equality
before the law or the equal protectlon of the laws wrthln the territory of India.”

mi has been the corner stone for o) many Judgments /decrsrons of various courts more

# 5o of the Hon’ble Apex Court. It lS also to be noted that |t forms a r‘art of the basic

~frame work of the constitution -as enunciatediln"His Hgline_.s‘sr !{e;hvan_and Bharti
N - iy o ~ * 2 \.ntr.' S .

. )




s

"’)‘\

~onceé one is us2d to a higher set of incoms it is difficult for him to curtail one’s

requirements to a lower income. -

18 t is also significant to note thitno show cause notice has been issued to

,";:..'the applicants o2fore reducing their daily wages structure. While certainly the services

' {jf'of the applicants as decided in the case offfL“nioh of India Vs. Mohanlal and others,

:i*liib*”? Ag% _'_;

. (supra) can te dispehsed with one month’s notice by means of a termination

simplicitor. For reducing or altering the \_A?age structure to their disadvantage will

require prior show cause and giving them o;fi’portunity of being heard. The principle of

audi alteram ~artem is inviolate in such cases. In any event, such a reductiof is not

.
x

justified in the cases in hand, - ‘.,\“ a

What relief(s) i any could be granted to the dpplicants?

19. Answer to the first two questions which go i1 favour of he applicants, obviously, persuade
the Tribunal tol answer this question too in their 1';|'Jour. In view of the discussibns on the above
issues we com-e> ¢0 the conclusion that the unilateral action of the respondents in reducing the

wages of the apApIicants without having given thara an opportunity to show cause is violative of
~

N ~ : "
not only the ccrstitutional provisions but also t12 principles of natural justice. It ij’hencsbad
~ .~
i . R T V.\\
under law. The following reliefs are, therefore, crdered:

(1) ‘The impugned order dated 3.1 J5.2011 [Al] is hereby quashed.
(1) The respondents are directed to continue making payment to the
applicants @ 1/30th of the pay at the minimum of the time scale of the

. Group ‘D’ staff plus dearness allowance ie., Rs. 292 per days as basic

‘wvay w.e.f 1.7.2008 with all corisequential benefits.

No modification of the OM dated 12.9.2008 is warranted as the legality oy

of the OM:has naot been in challenge nor would the same be necessary P

i\.jor granting the reliefs (i) and (ii).

i No order as to the costs.

he JSAA No. 142/2012 m A 534/2011 is5 rendered infructuous in view of the disposal of . )
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